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Mr. Speaker: Order, oider. Now 
the Minister of International Trade to 
make a statement. 
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Mr. Speaker: Order, order. I have 
~o  to the next item of 1 ~ 

STATEMENT RE: REPORTS OF 
TARIFF COMMISSION, ETC. 

The Minister of International Trade 
(Sbrl Mannbhai Shah): As the hon. 
House would have observed, I laid 
12 reports of the Tariff Commission 
on different industries during the 
current Session, of which 7 reports 
were submitted within the stipulated 
time of three months. In other five 
reports which are of reviewing nature, 
different Ministries required further 
information and clarification from the 
Tariff Commission. It is, therefore, 
obvious that a little more time Is 
required in some of these reports. M 
the House will see, most of these 
reports even after further enquiry 
have been finalised within a month 
or two of such unavoidable delays. 
.As a matter of fact, the Tarlft Com-

Bi!!, 1963 
mission and Government this year 
have handled 12 reports on industrieil 
as against 5 reports last year. 

12.58 hrIl. 

APPROPRIATION (RAILWAYS) NO. 
6 BILL, 1963 

The Minister of Railways (Shrl 
Dasappa): Sir, I beg to move":-

"That the Bill to provide fOl' 
the authorisation of appropriation 
of moneys out of the Consolidated 
Fund of India to meet the amounts 
spent on certain services for the 
purposes of Railway during the 
financial year ended on the 31st 
day of March, 1962 in excess of 
the amounts granted for those 
services and for that year, be 
taken into consideration." 

Mr. Speaker: The question is: 

"That the Bill to provide for the 
authorisation Of appropriation of 
moneys out of the Consolidated 
Fund of India to meet the amounta 
spent on certain services for the 
purposes of Railways during the 
financial year ended on the 31st 
day of March, 1962 in excess of 
the amounts granted for those 
services and for that year, be 
taken into consideration." 

The motion was adopted. 

Mr. Speaker: Now we shalJ take 
up clause-lby-clause consideratiOn of 
the Bill. The question is: 

"That clauses I, 2, 3, the Sche-
dille, the Enactinf Formula and 
the Title stand part of the Bill." 

The motion was adopted. 

Clauses I, 2, 3, the Schedule, the 
Enacting Formula and the Title 

were added to the Bill. 

"Moved with the recommendation of the President. 
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Silri Dasappa: Sir, I beg to 
Dlove:-

''That the Bill be passed." 

Mr. Speaker: The question is: 

''That the Bill be passed." 

The motion Was adopted. 

lZ.SI brs. 

DRUGS AND MAGIC REMEDIES 
(OBJECTIONABLE ADVERTISE-
MENTS) AMENDMENT BILL-
Contd. 

Mr. Speaker: The House will now 
take up further consideration of the 
following motion moved by Dr. D. S. 
Raju on the 27th November 1963. 
namely:-

''That the Bill to amend the 
Drugs and Magic Remedies 
(Objectionable Advertisements) 
Act, 1954, as passed by Rajya 
Sa.bha, be taken into considera-
tion." 

Out of two hours alotted, 1 hour and 
15 minutes have been taken and 45 
minutes remain. Shri Yashpal Singh 
may continue his speech. 
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12.54 brs. 
[DR. SAROJINI MAHlsHI in the Chair] 
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